
WP(C). No.201/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

 

  

 As prayed for by Mr. H.S.Thangkhiew, learned Sr. 

counsel, assisted by Mr. P.Nongbri, learned counsel, 

appearing for the petitioner, list this case after 3(three) weeks 

on 14-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 



C.PTN. No.3/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

 

  

 Mr. N.Mozika, learned counsel appearing for the 

respondent submits at the Bar that there is every possibility 

of settlement of the dispute between the parties amicably 

outside the Court. Mr. R KR Jain, learned counsel appearing 

for the petitioner also submits at the Bar that an attempt 

shall be made for amicable settlement between the parties 

within a period of 3(three) weeks from today.  

 

 Accordingly, 3(three) weeks’ time is granted for making 

an endeavour for amicable settlement. 

 

 List this case on 14-07-2015.  

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 



CRP. No.15/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

 

  

 Mr. B.K.Deb Roy, learned counsel appearing for the 

petitioner submits at the Bar that translated copies of the 

exhibit are being filed after furnishing the copy of the same to 

the learned counsel appearing for the respondents in the 

course of the day.  

 

 List this case after 3(three) weeks on 14-07-2015.  

  

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.54/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

 

  

 As prayed for by Mr. N.D.Chullai, learned Sr. GA, list 

this case on 07-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.55/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

 

   

 As prayed for by learned counsel appearing for the 

respondents, further 2(two) weeks’ time is granted for filing 

affidavit-in-opposition.  

  

 List this case on 07-07-2015.  

 

 

 

 

       JUDGE 

 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.78/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

 

   

 Mr. S.Sen Gupta, learned GA, appearing for the 

respondents submits at the Bar that affidavit-in-opposition on 

behalf  of the respondents have already been drafted and 

ready, but the copy of it could not be served to the learned 

counsel appearing for the petitioner as he is an outstation 

lawyer.  

 

 Mr. S.Sen Gupta, learned GA, appearing for the 

respondents is furnishing the copy of the affidavit-in-

opposition to the learned counsel appearing for the petitioner 

in the course of the day and filing the same today itself.  

  

 List this case on 07-07-2015.  

 

 

 

 

       JUDGE 

 

S.Rynjah 



WP(C). No.124/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

  

 Office note dated 25-06-2015 indicates that Mr. R.Deb 

Nath, learned CGC, had already received the copy of the 

present writ petition on behalf of respondent No.1. Office note 

dated 03-06-2015 indicates that slips for service of notice of 

the present writ petition to the respondent No.2 had been 

taken by registered post with AD. 

 

 Ms. R.Dutta, learned counsel appearing for the 

petitioner further submits that she is serving the copies of the 

present writ petition to the standing counsel of respondents 

No. 2 and 3 within 2(two) days.  

  

 List this case after 3(three) weeks showing the names of 

the counsel appearing for the respondents in the cause list.  

  

 List on 14-07-2015. 

 

 

 

       JUDGE 

 

 

S.Rynjah 



WP(C). No.131/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

 

   

 As prayed for by learned counsel appearing for the 

respondents, further 2(two) weeks’ time is granted for filing 

affidavit-in-opposition. As ordered earlier, an attempt shall be 

made to dispose of the writ petition at the admission stage.  

  

 List this case on 07-07-2015. 

 

 

 

       JUDGE 

 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.144/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

 

   

 Heard Mr. B.C.Choudhury, learned counsel appearing 

for the petitioner and also Mr. K.Paul, learned CGC, appearing 

for the respondents No. 1, 2 and 3.  

  

 Issue notice returnable 4(four) weeks.  

  

 No formal notice need be issued as the respondents 

have entered appearance through learned CGC. 

  

 List this case on 21-07-2015.  

 

 

 

 

       JUDGE 

 

 

S.Rynjah 

 



WP(C). No.191/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

 

  

 Mr. R.Deb Nath, learned counsel appearing for the 

respondents submits at the Bar that 2(two) weeks’ time is 

required for taking instruction from his client as to the fact 

mentioned in the additional affidavit.  

 

 Accordingly, 3(three) weeks’ time is granted. It is made 

clear that whatsoever the instruction received from the 

respondents, it should be filed in the form of affidavit.  

 

 List this case on 14-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 



WP(C). No.196/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

23.06.2015   

 

  

 As prayed for by learned counsel appearing for the 

parties, list this case on 21-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 


